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(a) whether it has come to the notice 
of Government that Life Insurance 

orporation has recently directed the 
management of Mis Escorts irnited to 
remove its nine director ; 

(b) if so, the percentage of shares with 
the Life In urance Corporation of Mis 
Escorts Limited; 

(C) Whether Central Governm 'nt have 
int~rvened in this matter; and 

(d) if ')0, details thereof and the steps 
taken b) Government to set right tbe 
si tuation? 

TH MJ ISTER OF FINANCE (SHRI 
PRANAB M KHERJEE) : (a), (c) and (d) 
A statement is laid on the Table of the 
House. 

Statement 

The Life Insurance Corporation of India 
issued a notice dated 11 th February, 1984 to 
M/s Escorts Ltd. under Section 169 of the 

ompanies Act, 195(: requiring the company 
to convene an xtraordinary General Meet-
ing for considering and passing resolutions 
wh ich seek to replace nine directors of the 
company, Jt is not feasible to react to the 
notice or deal with other aspects, since the 
notice itself has been impugned before the 

,ourt and the matter is sub judice and 
L.I,C. has been impleaded as a re pondent 
in the writ petition filed by Mis Escorts 
seeking to challengl! the vire of Reserve 
Bank of India' circular in regard to facilitie 
for investment by non-residents of Indian 
nationality/origin. 
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A sessment of Performance of Nationalised 
Bank in Replacing Rural Money Leaders 

*201. SHRI KRISHNA CHANDRA 
HALDER: 
SHRI AJJT KUMAR SAHA: 

Will the Minister of FINAN E be pleased to 
state : 

(a) whether Government have assessed 
the performance of the nationalised bank in 
replacing rural money lenders and have found 
it satisfactory; 

(b) if so, whether the Reserve Bank of 
India shares similar views with Government; 
and 

(c) if not , the reasons therefor in detail? 

HE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) : (a) to (c) Assessing 
the performance of nationalised banks by 
Government of India/Reserve Bank of lndia 
is a continuous process. With the rapid 
branch expansion in rural areas and emphasis 
on lending to the weaker sections of society 
since nationalisation of bank., there has 
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been a gradual shift of borrowers from 
money lenders to banks. 
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Misuse of Government Arf icle in • 

Army Statistical Organisaiton 

2098. SHRI HARISH KUMAR GANG-
WAR: Will the Mini ster of DEFENCE be 
pleased to state. 

(a) whether it is a fact that two punch-
ing machines were taken out of the Army 
Statistical Organisation for use in a private 
institute for several months; 

(b) if so, who took the machines out 
and how and under what circLlmlitances and 
what action has been taken in the mat er; 

(c) whether it is al 0 a fact that out-
siders had been given training in progr amm-
ing at the computer centre of R& D Organi-
sation, pboto-bearing identity cards were 
issued, laid dwon free not charged and testi-
monials issued; and 

(d) if so, how did this happeD, who are 
responsible for the breach of defence security 
and misu e of Government articles and has 
any investigation been carried out in the 
matter; if 0, with what results and detail ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE \SHRI K. P. 
SINGH D 0): (a) , (b) and (d) On 14th Sep-
tember 1979 a non-Gazetted official of the 
then Army Statistical Organisation of Army 
HQ.was detected at 'the office gate while trying 
to bring in two puching/verifier machines 
surreptiou Iy into the offic~. Investigations 
arried out in the matter revealed that the e 

machines had been taken out arlier by that 
official, 0 tenslbly for getting them repaired 
by a private firm. Departmental disciplinary 
action wa initiated again t the official as 
well a his two supirior officers . A major 
penalty wa imposed n the official who 
took out the machines and minor penalties 
on h i Superior officers. 

(c) Defence Research and Development 
Organisati n Computor Centre acc pts 
trainces normally from Educational In titu-
tion" , Such trainee a re nOl detailed on any 
inform..!1 COUI' es for which fees are charge-
a ble. They are issued certificate on com ple-
ti on of such training. These tra inees are sub 
jeet to n rmal security regulations of entry. 

Holding of 5~ Percent Equiry by 
Foreign Companies 

2100. SHRI DAYA RAM SHAKYA : 
Will the Mini ter of FINAN E plea. ed to 
State: 

(a) the names of companie whIch are 
being held to the extent uf 50~~ or more 
equity by foreign corporate bodies along with 
the names of foreign holding companies, 
their country of origin and the amount of 
equity held in each case; and 

(b) the lines of business of each nch 
company along with the names of chief 
executives and principal business address for 
each such company? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) and (b) 
A Statement is supplying the details such as 
equity held, the name of the holding company, 




